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Hent ple [ir, dafiquddin, J.M.

L. 75 Jerrpa,

s of sri shiv Charan Laly

Seni a Lt-cnnllt,al ASsi Stant

(Aud Visual) FOsted at

fRegi ngl drect Jrae cf Appren u_CLSnl
lA.dJ.AL_nr. (L\ u.“.l ), Vq@Orﬂa ]gr I\aﬂ_.lr,

L ® . » L] * Af’f’lic an .t
Versus

it Union of inglg krough Secretary
sinistry of Labour, sew pelhi,

5, fhe Jirector general Of mpl oyment
and Trgining shram Shakti Bhawan,
2/ 4, #afl Marg, vew gelhi,

3. the jegiwmgl _Jirector of Apprenticeship
Irginin g, Udyodlagar, Kanpur,

(sri amit stnglekar, Advocate)

RAestnjentsg

<

2 Ed(bral)

IThe agpplicant has approached this iribunal for

a direction to the respogjents to give all cosequential . ‘\

benefits to him by rejetermining his seniority in scccrdance

with the oraer dated ]0-4-199]1 passed in VA NC,549/1980 «
by this Iripunal, '

e The applicant, wag initiaglly was appointed on

the post of Cinema Frojector Uperatlor-Cum-griver
(redesignated as Junior Technical Assiclant on 11-9-1971.

Certain lower cajres. were aglso merged with Juni or



5.

‘passed 1n UA n9,549/1980 was alsO extenged (o The gforesalds

- &

fechnical Assistlantst! Cadre and as a result a combined

seniority Iist was prepared on 1-7-1985 in which the

qai;-t;liCaf'l € was shoan lqmer tc some of his junior officers

also, OUne smt, Abha sSrivastava sna three others filed

Ua N0, 549/1986 befcore fis Iribunal chgllenging the Jeterminat

¥

in of seni ori by Wssk, The aforesaid uy was allowed vige ¢
orger dated ]0=~4-1591 and it was neld that w’nile greparing
cqn'binej seni ority list of JIA al mgwith other Vocagtiongl
Instructors, the perss -v.,ho‘-were working on the post of
Jipg were entitleg To claim seni Ofity over the pgersonsg who

'

were working o the post of Junior instructopgs o the date

of ai;k;.aintment m the post of JIa, The responients
| ) ) '
implementeq the sforesald ¢ruer of thie¢ Iripunzl but the

pbenefit of the oraer was not extended to the gpplicant,

Hence, this va,

3. we have heagrd counsel for poth the parties aad

peérused the pleagdings M record carefully,

4, Lezrned cOunsel for the gp.licanNt has pointed that
me sri KK Saxena and sdme other similarly situated persms
als©o filed ua w0, 1570/1992 whichwas allowed wide oOrder

dated 28-4-2000 and the penefit of the order dated 10=-4-1991

5ri KK saxena, 1t ls/’dlsi».vu‘ted befire us that the case of ;
tne gpplicant is g% identical with that of sri KK Saxenas

Therefore, in ouyr opinid the penefit of the order in

gquestim 1s also to pbe extendeg to the applicant by thes:

respngents, Culseguently the oA is glliowed and the
respanjents are directed to exteng the penefit of the # ",
o Y BrppL ot

order dated 10-4-1991 passed in up 80,549/1986, No order, &
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Jube/ memcer (A) iemper

as to cogts,




